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State V/s Mohd. Nayyar Alam
IFIR No.348/2020

P.S. Sadar Bazar
U/s. 457/380/41 1/34 IPC
08.12.2020
Vide Office Order No. 1277/22595-765 DJ(HQ)/Covid Lockdown/ Physical Courts Roster/
2020 dated 25.11.2020, the cases are being taken up through Video C onferencing today.

Joined through Video conferencing.

The present application for grant of bail U/s 437 Cr.PC. has been moved on
behalf of applicant/accused Mohd. Nayyar Alam S/o Sh. Yasin Bakshi.

Present : Ld. APP for State (through V.C).

Mr. M.K. Gahlaut and Mr. Varun Jain, Ld. Counsels for applicapt/accuscd

(through V.C).
It is submitted by Ld. Counsel for applicant/accused that applicant/acc
ase. It is further submitted that

used is

innocent and has been falsely implicated in the present ¢

applican accused has no role in the present offence. It is further submitted that

applicant accused is the sole bread earner of his family. It is further submitted that investigation

of the case has been completed hence further custody of the accused is not required for the
purpose of custodial interrogation. It is further submitted that the police officials had inflicted
third degree torture upon Nauman Alam for extracting the disclosure statement on the basis of
which the applicant/accused was arrested. 1 d. Counsel for applicant/accused has placed reliance
upon judgments of Hon’ble Supreme Court in the cases titled as Prabhakar Tewari Vs. State of
U.P. & Ors. in Criminal Appeal No. 153/2020, Arnab Manoranjan Goswami Vs. The State
of Maharashtra & Ors. Criminal Appeal 742/2020 and Sanjay Chandra Vs. CBI (2012) 1
SCC 40 in support of his plea of bail in favour of applicant/accused. It is further submitted that
the recovery of the stolen articles has been made from Nauman Alam and not from the
applicant/accused. Therefore, it has been prayed that the applicant/accused be released on bail.
Reply of 10 has been filed electronically. Copy of same has been sent to Ld:
Counsel for the applicant/accused electronically. Perusal of the reply shows that on the during
PC remand of Nauman Alam, he disclosed that he has given stolen articles i.e., one tab and two
silver coins to his brother in law (Jija) who is the applicant/accused in the presen{ case. He
further disclosed that he had given Rs. 10,000/- to the applicant/accysed out of his share of

Rs.12.000/- which was stolen by him 35-40 days ago from Pahari Dheeraj ConSequently. his - /

/




3

supplementary disclosure statement was recorded to this effect pursuant to which accused/
applicant/accused was called to PS Sadar Bazar on 05.12.2020 at around 1:00 PM vide notice
u/s.160, Cr.P.C. At the beginning of interrogation, the applicant/accused refused receiving case
property, however, upon sustained interrogation, he disclosed that he had received a Samsung
Tab and two silver coins from Nauman Alam which were consequently recovered at his instance.
It is further stated that the applicant/accused did not give a satisfactory explanation regarding
Rs.10.000/- allegedly given to him by Nauman Alam at an earlier occasion.

Ld. APP for the State has opposed the present bail application on the ground that
case property has been recovered from the applicant/accused and primarily offence u/s.411 IPC
is prima facie made out against the applicant/ accused. It is further submitted that the
applicant/accused hid his involvement in the present offence during the beginning of
interrogation. It is further submitted that investigation of the case is at an initial stage, hence, it is
prayed that applicant/accused shall not be released on bail.

I have given thoughtful consideration to the facts and circumstances of the case
and carefully perused the record in light of submissions made before me.

Case property has been recovered from the possession of applicant/accused.
Furthermore, the applicant/accused also allegedly received part of stolen amount from Nauman
Alam at an carlier occasion. Considering the submissions made and the circumstances that
investigation of the case is still at a nascent stage, this Court is not inclined to grant bail to the
applicant/accused at this stage. Hence, the present bail application is hereby dismissed.

Accordingly, the present application is disposed of. '

One copy of the order be uploaded on Delhi District Court Website. Copy of order
be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar Bazar and Ld.

Counsel for the applicant. The printout of the application, reply and order be kept for records and

be tagged with the final report. M

(SHIVLI 1‘ALW;\J‘)
MM-06(C)/THC/Delhi/08.12:20%




State V/s Md. Shahrukh
FIR No0.204/2020

P.S. Sadar Bazar

Ul/s. 379/411 IPC

08.12.2020

Vide Office Order No. 1277/22595-765 DJ(HQ)/Covid Lo
2020 dated 25.11.2020, the cases are being taken up through

ckdown/ Physical Courts Roster/

Video Conferencing today.

Joined through Video conferencing.

The present application for grant of bail Uss 437 Cr.PC. has been moved on

behalf of applicant/accused Md. Shahrukh @ Salman S/o Md.Raish.

Present : Ld. APP for State (through V.C).
Mr. Nikhil Yadav, Ld. LAC for applicant/accused (through V.C).
It is submitted by Ld. LAC for applicant/accused that app

innocent and has been falsely implicated in the present case. It is further

licant/accused 1S
submitted that

applicant/ accused belongs to a poor family and is the sole bread earner of his family. It is
nd the

further submitted that no recovery has been made from the possession of the accused a
recovery has been planted by the police. It is further submitted that even otherwise, recovery of
the stolen mobile phone was effected on the day of incident itself. It is further submitted that
the applicant/accused is in J/C since 27.09.2020. Therefore, it has been prayed that the
applicant/accused be released on bail.

Reply of 10 has been filed electronically. Copy of same has been sent to Ld.
Counsel for the applicant/accused electronically. Perusal of reply filed by the IO shows that the
applicant/ accused was apprehended by police on the spot after he stole mobile phone of the
complainant and the said mobile phone was recovered from his possession. It is further stated
that applicant/ accused is a vagabond and has 6 previous involvements in criminal cases. It 1s
further stated accused is likely to commit similar type of offences, if released on bail. ‘

Ld. APP for the State has vehemently opposed the bail application on the ground
that case property has been recovered from the applicant/ accused. It is further submitted that
accused is previously involved in 6 cases of similar nature. It is further submitted that applicant/
accused has no permanent residence in Delhi and he may abscond and threaten/ influence

witnesses, if released on bail.

I have given thoughtful consideration to the facts and ¢jrcymstances of the €3¢

and carefully perused the record in light of submissions made before me W




-

Considering the submissions made and the circumstances that applicant/ accused has already

been in J/C since more than 2 months and recovery has already been effected, I am
of the considered view that no purpose would be served by keeping the applicant/ accused

behind bars. Hence, applicant/ accused Shahrukh is admitted to bail subject to furnishing of

personal bond in the sum of Rs.15,000/- with one surety of like amount, t0 the satisfaction of 1d.

onditions:-

Duty MM as per prevailing duty roster, subject to the following €
and when called.

L 1. That the accused person(s) shall join investigation as
2. That the accused person(s) shall attend the Court as per conditions  of
bond to be executed.

3. That the accused person(s) shall not commit s

4. That the accused person(s) shall not directly/indirectly induce,

imilar offence and;

give threat, or in any way dissuade the witnesses/persons acquainted Wwith the

facts of the case and aiso shall not tamper with the evidence.
Accordingly, the present application is disposed off.
One copy of the order be uploaded on Delhi District Court Website. Copy of order

be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar Bazar and Ld.

Counsel for the applicant. The printout of the application, reply and order be kept for records and

be tagged with the final report. 94)/‘

(SHIVLI TALWAR)
MM.-06(C)/THC/Delhi/08.12.2020



State V/s Mohit
FIR No0.323/2020
P.S. Sadar Bazar
U/s. 356/379/411 IPC
ON 122020

lide Office Order No. 1277/22595-765 DJ(HQ)/Covid Lockdown/ Physical Courts Rost
2020 dated 25.11.2020, the cases are being taken up through Video Conferencing today.

er/

Joined through Video conferencing.

The present application for grant of bail U/s 437 Cr.PC. has been moved on
behalf of applicant/accused Mohit s/o Sh. Kamaljeet.

Present Ld. APP for State (through V.C).

Mr. Rohit Gupta, Id. Counsel for applicant/accused has joined meeting

through Cisco Webex.

It is submitted by Ld. Counsel for applicant/accused that applicant/accused is

mnocent and has been falsely implicated in the present case. It is further submitted that the
applicant/accused is in JC since 22.11.2020.1t is further submitted that no recovery has been
made from or at the instance of the applicant/accused. It is further submitted that the real culprit
in the present case has not been arrested. It is further submitted that the applicant/accused is a
voung boy aged 20 years and further detention in prison shall turn him into hard core criminal.
[t is further submitted that since the accused was previously involved in a similar offence. the
police has falsely implicated him in the present matter. It is further submitted that the past
antecedents of the applicant/accused are clean and he has not been previously involved in any
other case. It is further submitted that the wife of applicant/accused is suffering from stomach
discase and needs to be admitted in the hospital. Therefore, it has been prayed that the
applicant/accused be released on bail.

Reply of 10 has been filed clectronically. Copy of the same has been sent to Ld.

Counscl for the applicant/accused electronically. Perusal of the same reveals that the
¢

applicanVaccused was apprehended on the spot and the stolen mobile phone was recovered from
(4

his possession. It is stated that the applicant/accused has previously been involved in similar

cases. It is stated that the investigation of the case is stjl| continuing and the applicant/accused
. E N re

may abscond. threaten/ influence witnesses and lamper wj i
) S cr with evidence. if S '
ce, if released on bail.

wﬂ/ﬂ



l

dAPE for the State has opposad the hatl application on the ground that the

applicant aceusad was appre

h(\“\i(\‘ on ‘h\\ \\“\\( ‘\\ ‘h(\ l\\‘li\‘ \ :n“' WINN Pl\\l\ul'l‘\' Wwias IL‘L‘U\'('l-Ud

\\ N Ry SN ! WLt Jdv 1 ol
MBS possossion. 1 is farther submvitied hat the applicant aceused is previously involved in 3

SN ol vimilar natare, s farther submitied that i estigation of the case is stll pending and

henee. it is praved that the applicant accusad shall not be released on bail,
U have given thoughtful consideration to the fcts and circumstances of the case
and cavetully perusad the recond in light of submissions made betore me.

The applicant accusad wax apprehendad on the spot and case property was
rcoverad from his possession. The bail application filed by the present applicant’ aceused was
dismissed by this Court vide onder dated 28112020, No change ot circumstance has been
pomted out by the Ld. Counsel for the applicant accused entitling him to grant of bail,
Considering the submissions made and the fact that tnvestigation is still at its initial stage, this
Court is not inchined 1o grant hail to the applicant accusad at this stage. Henee, the present bail
application 1s hereby dismissed.

Accordingly. the present application is disposad ofY,
One copy of the order be uploaded on Delhi District Court Website. Copy of order
be also sent 10 the e-mail of jail superiniendent and SHO PS Civil Lines/'Sadar Bazar and Ld.

Counsel for the applicant. The printout of the application. reply and order be Kept for records and

be tagged with the final report. N
< e
O’ 7~

(SHIVLI TALWAR)
MM-06(C)/ THC/Delhi/08.12.2020
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Ld. APP for the State has vehemently opposed the bail application on the

that the applicant/accused was arrested on the ‘dentification of the complainant. It is further
-accused Judi grabbed the neck of the
It is further

ground

stated that the applicant/ accused Suraj alongwith co

complainant while co-accused Honey robbed the wallet of the complainant.

submitted that the applicant/ accused has been previously involved in cases of similar nature.

Ld. APP has further stated that further custody of the applicant/ accuse
co-accused Judi, hence, it is prayed that accused shall not be released on bail.

[ have given thoughtful consideration to the facts and circumstances of the case

d is required to trace the

and carefully perused the record in light of submissions made before me.

Allegations against the applicant/accused are grave and serious in nature. Co-

accused Judi is yet to be arrested. Applicant/accused alongwith co-accused Judi grabbed the neck
of the complainant from behind and started hitting him while co-accuse

wallet of complainant from his shirt's pocket. Thus, prima facie there is material against the
The present FIR has been

d Honey took out the

applicant/accused regarding his involvement in the present case.
registered U/s 392/394/411/34 IPC and Section 394 IPC entails imprisonment up to life. Thus.
considering the gravity of alleged offence and seriousness of the allegations, this Court is not
inclined to grant bail to the applicant/accused at this stage. Hence, bail application of
applicant/accused stands dismissed.

Accordingly, the application is disposed of.

One copy of the order be uploaded on Delhi District Court Website. Copy of order
be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar Bazar and Ld.

Counsel for the applicant. The printout of the application, reply and order be kept for records and

(W

(SHIVLI TALWAR)
MM-06(C)/THC/Delhi/08.12.2020

be tagged with the final report.




State V/s Mohd, Nayyar Alam
FIR No. 349/2000
S, Sadar Bazar

/s, 25754759 Arms Act
‘,\' ,"_‘ -\()'\‘)

Vide Office Order No. 1277/22595-765 DJ(HQ)/Covid Lockdown/ Physical Courts Roster/
J020 dated 25.11.2020, the cases are being taken up through Video Conferencing today.

Joined through Video conferencing,

The present application for grant of bail U/ 437 Cr.PC. has been moved on
behalf of applicant/accused Mohd, Nayyar Alam.
Present LA APP for State (through V.C).
Mr. MUK, Gahlaut and Mr. Varun Jain, 1d. Counsels for applicant/accused
(through V.(").
Reply of 1O has been filed electronically,  Copy of same has been sent to Ld.
Counsel for the applicant/accused — electronically. Perusal - of the  reply  shows  that
apphcant/accused Mohd. Nayyar Alam was neither arrested nor involved in the present case.
In view of the reply filed by the 10, the bail application of the applicant/ accused 15
infructuous and henee, the bail application stands dismissed.
Accordingly. the present application is disposed off.
One copy of the order be uploaded on Delhi District Court Website. Copy of order
be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar Bazar and 1.d.

Counsel for the applicant. The printout of the application, reply and order be kept for records and

(-

<

be tagged with the final report.

Q
(SHIVLI TALWAR)
MM-06(C)/ THC/Delhi/08.12.2020
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